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CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

Ne.U.A.1125 of 1996
Date of Urder : 17.11.1998

Present : Hen'ble Mr.Justice S.N.Mallicks Vice=-Chairman,

Hen'kle fr.B.P.Singhy Administrative Member.

ISWAR CHANDRA MONDAL
Vs,
UNION OF INDIA & ORS.

fer the applicent ; Mr.T.K.Biswitss ceunsel.
Fer the respendents: M .B.lukherjes) counsel,

CRODER

S.Nc malliCk’ VoCo

It is submitted Ry [r,B.Mikherjee, the| ld.ceunsel fer the
respendentss that the grievance eof the applicént ventilated in
this applicatien have been remedisd during the pendency sf this

applicatien. In suppert ef his cententiens| he hag filed a

- supplementary applicatien te shey hey the payments have Been mase

to the applicant en different dates,

2. It'ﬂpeeﬂrs frem the annexures therete that the applicant has

been paid the DCRG ameunt and the cemmu tatien value of tha pensien.
In this applicatien the applicant's main prayernuds fer release
of his gratuity and retirﬂl,bengfits @an€ he hag alse challenged
the éisciplinary preceeding, It is submittes By Mr. fukherjse that
the disciplin@ry preceeding his.bean drepped and all payments have

been mase to him,

3, The ld.ceunssl fer the @pplicants heuevers submits that a

certeain security deposit hag net been refunded te him,
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4. The questien ef getting an erder in the matter of refunding
the ssgurity depmsit!.ﬂs per paragraph 8(5)5 deeg net arigse ag

5 undisgpu tedlys, it is ne service benefit.

5. Under the circumstancess we find ne reasen fer the applicant

to preceed yith this application, The applicatien hag bacame

infrdctutds in viey of the fact th@t the reliefg prayed for in
the applicatien have been granted te him.
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The applicatien stands @isposed ef. Ne sreer is made ag te

cogts.

g Ted’T ,
(B.P.Singh)

Administrative PMameer ' Vice~Chair man
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